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withdrawal of these big powers from
the region.

Shri Masani again referred to the
Council of Asia, a theory which was
propounded by the former foreign
Minister, Shri Chagla, and asked what
we were doing about it. He charged
us that having developed this theory
we are just sitting idle. This is not a
fact. This again goes to cur spproach
to the question. The basis of our
approach is co-operation of the
people of Asia. What we want is a
broadbased economic organization of
all countries in Asia so that no single
country or group of countries from
Asia or outside can dominate any
country in Asia. We do not want
such an organisation to have any poli-
tical undertones or military overtones,
for that would only ¢ivide Asia into
conflicting groups and make them the

camp followers and satellites of bigger’

powers. At the same time, we do not
wish to gatecrash into any regional
organisation that may be there.

Very soon the ministers of some of
the countries of the South and South
East Asian region are meeting in
Singapore and if a consensus amerges
that India should also send an ohgerver,
we will send our observer there only to
demonstrate that in any effort cf
closer economic organisation and com-
ing together in a friendly and peaceful
manner to solve the basic oroblems of
this region we will play cur  part.
In the whole concept of *his Council
of Asia this fact remains.

Therefore, by taking these instances

I only say that the basic policles _ of’

reciprocal friendship, friendly co-opera-
tion with other countries and each
country depending on its own right to
free decision based on cn-existence and
non-alignment—all these policles are

the basic policles of our foreign re-

lations—stand vindicated in the chang-
ing world. Those who raised flngers
and doubted all these poiicies have
been proved wrong; history has provea
them wrong. These policies  have
stood us well and based on these we are
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trying to implement this rolicy. Today

our relations with our neighbauring
countries are closer. They understana
us better. I think, if we Jursue this
policy, the day will not be far off when
we will be able to create a viable area,
free from conflict and free from any
political or military pressures, which
will be viable economicaily and politi-
cally. T think, to describe our foriegn
policy either as shambles or a failure,
as I said, to sny the least, is a subjective
remark .and it is not in the r.ational
interest to say that because, basically,
our policy is that we are toing forward
in our attempt of projecting vur cor-
rect image and of foreign new iinks in
our foreign relations. There 1.ay be
some dark areas, there may Le areas
where we may not have sucreeded. But
to” completely brush it with tar, I
think is not fair. Therefore, 1 state
again that we have followed the right
policles and that the policies are
paying dividends and it is m our
national interest that we pursue these
policies.

17 hrs.

DISCUSSION ON STATEMENT BY
HOME MINISTER RE. INCIDENTS
RELATING TO HARIJANS

MR. SPEAKER: We now 'ake up
discussion under Rule 193 regarding
certain incidents relating to Harljans.
Shri Kanwar Lal Gupta. :

SHRI R. D. BEANDARE (Bombsy
Central):  Sir, last time, 1 had
mentioned regarding the motion which

‘was already before the House regard-

ing the atrocities committed on the
Harijans of Madhya DPcadesh. You
were kind enough to say that it would
be taken .up in the House. . . . .

MR. SPEAKER: I will give you a
chance. We will conclude the other

SHRI 8. XAVIER (Tirunelvel): I
had given netice. ...

MR, SPEAKER: It depends ¢n your
Party, I have no objection. There is
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one thing I would like to*say. At 7 O’

Clock we have to adjourn because the

President  is coming there. So, we
tion in the Central Hall. It will not
be proper for us to sit here when the
President is coming there. So. we
have got exactly two hours. If there
are long speeches, it will be at the cost
of others.

_SHRI
(Delhi Sadar): I will take oaly 15
minutes. -

'MR. SPEAKER: Yes.

.l ST YR WETN qERY
WAy E-AAT AT ¥ ww qew &
ORI WY FT 28 ATE B FAT JIN A
A faoor faar @ W Ia® AR Qo Tio
§ o wiw gar g% ghcom afeardd ag
e W faaw fear §. ag wga weo
1 wig 3w ¥ 9 g3 gy, afx W
% g0 faaor gt @ o wga
@ f& ga @ W@, Yo 0 wm
aff wT T § 1 ag ¥aAw fedr
ge i F Y aff, ar A & fad wi
WA E | T THFC ¥ wiw I g
WA § N R 2| &1 www
g% wmar g

gwEwr? s 5 ow
T ¥ 19 g9 & @F AT A¥F }
Vfad § T (03 |1 FGW =
frrmn | s Aam faar fe &
Aadfar g TEs e, s
e IER fizy I ¥ 1 IgRt i
w, W IWA g 947 W ¥, I9 ERA
® g oWel ¥ | AT TEW O
& am, W g 7Y =W, Fawi &
TEET AT G ¥F W q% W qrwehy
W A a¥ | T ) aEwe F aw
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& wafs 99% gra Fedi FAE AT
IF 9% ¥ FI¥ o 1Y AT ag ear
@ | IAF AT AZ 9T A W9 L
€ 1 fex fmdr 38T WY A A
7 ¥ 3= foar A 99 sy R forw
frm AR st | d9 ag W

Wi g A g o g, e
TTAFB RN Y ST | W
A IER I ¥ Y o W T W
TFH q TO¥ wOEEI A SR W

w7 w2 fir go fo Fwmz W
gur 1 ok ghom w6 @, Saw
Q¥ BT §T T q@ | A §X 9T Oy
e o ot ft 1 I AR
T W Wz o fear far ) ot ol
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[ Fazam 1o 0]
o Y qEr afa 1 fegeg wRe AT
9T IqH) IR ALY gAT, I Iq =
F FITFT FT A w1 fem gafay fe
FE gfeor F1 a=ar IAHT WE T HY
35 T | 99 IW I=F F) A A WER
frar fr ag a1 7 Ran a1, S@ A &7
e F WY Y i A FT 940 9T, Iq
=Y F W AN I FA A I
feaT | 3@ THFR FI AT AR WA |
TARY 3 FL M AT AT A Y )

TERAT WEY ¥ 3w F foRA we
a0 oA gfert F IR & Ay
fear, eanfy ga= ¥ Aw § i s
i A 39 W F fa sqeET
fFar o T@ 2w A fomay geqar
T B CF 44T g &, Fadfy o
Ags@ 37 g1, F1S W By JT A &
g9 TEIT & A F g #Y w6y qEsfa
B Tl o T et wd § gq THT A
T gl, g & F fag oF S
g za¥ fel oF ot w1 @A A
ag A qm & fag oF T T &
T W YT FI @r & AfeT q@r Al
i o gfeewior gmr wifzg I@ wF
& fed v gaiu 3w B Am 9 |
AT WX g7 99 AN fHAFT qacA
L g% § 5 38 Frea AT

73 fo agor wter 93w F w=T
urgAl R A gEgE @ |
g AT 39T F WETATGO9E] W OAG
A | IEH Fm ogW ! g3 a3
JHITX dr agt & gieadl &1 JAE
ggam@r Iy ¥ 1 IAEY FI 9T
FATFETATATE | Sq JA AT A
Iq% fadTs Sreee & @1 97 98 AR
7 704 37 &Y TI F1g I EF AR
FR gAY F faar WX 1 5 20 wigemsy
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& qry X9 fpar 047 WX I T T
ag aTd A wEard ) @G, wi
37 Y s ¥ o g9 gAw W
ISTAT AT | qGT & wWATqA F
W dwag g 1 afe gwr
Faar fear ? A fafret & 1@
@ A€ @ M IFN W § w7
qr f5 agad safsm wfa @Y § o
oK gad  faard grir At 3 gawT
T w3 | § IAR qurdy A7
AT T A1 F ag ot Fraza s
et § f& st w¥w § 1 faaee
1967 ®1 A gAY gE AN FAT ZAT 1
gferw ¥ 37 481 #) oxer I ek
FY Y Wi T2W F gL F OF fafree
Tritw fafaea 9A4) fieg & 77 |
gfaw ¥ i I faerd 1 Y ag www
e fafre &1 faar @ o =
gfem ardl § 37 TE wr frewme
fear a1 37 gfem Tl A § T
aevg Faar faar |

aE N FYr ATIHAT 4T qE AGT W
fafgae o1 7 +3& & wE@dz F7 aw@
wf g 1 (W9 a%) & ¥® w o
T gad T a7 ATgAT WX T
TR & F¥ 1Y fewy Y ardf & w14
wai g f5r 919 g oH%A wfa
£ ok 3 wrafagi &1 odt ¥ feer
e T Afgq

i wET ¥ ag N e sfede
Fart § 28 W WY WAy 7 Forw
foar &3 g § f& @ F® & fag
forde a7t M @ FTT FHN w7
TEqE § | A 9@ FEAUAT ¥ wmAy
it s @y at Am g 2 =
Moo g A ad awg § v
A RS @ E 1 R My
ag WY Fg @ & g o & qane
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g 1 g fey oodfa e
Taver agi.g 1 W g AN S F g
wrgan § e w18 ag g ardf &7 s
&Y, I} wu F arét &7 wredy @, A
WY T A HT IAT THA Y, AT I
2, 3q & fay feefy oY ordf ¥ war
A QAT aifey | wAY A g A
*1 AW A I W AET A w0 A
DA IT I T FAT g AT RN
TR EAME TR TEAAAY
Tt g § w7 FE SE QA W
s at & sgm fx 3w & fag ff o
% wrf =g g g afge W 3w
F1 o frerer 24§ qat orf et
gt (sgwwe)

0 e & a7 WA w7 A §
& o7 wee N 7z R § fe At
gffa & HTC @y qEAT @ A & Wiy
¥ sfor qg w4t wew F qEE [T
g £ f5 ot oadfas o= & Wik
ot w2 & ey wheat A ww ow
fer ey A @ W Ay we=

wfer fis g arX ¥ AT Jware qw

g O @ w e el o ¥
TR A s g frgm T
AT THT FW AW A el ot 2w
¥ wrafeay w4 7§ 9 frew
w1 Tifge

wra # wmdEar wify & 20
T fix a1 97 ot TEY wWATE weaTg
w2 ag wga & wyfaw ara g oK qoee
wt afsr w29 IoT w7 W wwd
M & w37 §¥ o #7 €7 qg w°
e AR wY w= wE fge L g
gfagm & AN elfer fifars
¢ widfewr 46 ¥ e At o Ay W
mar & fr frl o s W e
AT gy X ¥ A | W
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7 iy g T QR ¢ @
¥ foq 3% wr§ df g wfgn
formdt f& ag Semr fear o s 3@
g & wiE fFradd § Q% w0
qg Y wiTw ®T U E Ik fag A
wgT & v woft wgve ow &7 odE
¥ fiT T W TR FTE A
AN qrady g, I Zfeq fear s
gife st ¥ 5w @ o7 favw @
a% fr axerT FIE & 9 G At
¥ arg @ wrar AgH & 1 @ A
it w1 wagr § e agr gfw o7 w5
Jifaferer s Y 3¢ 7oy wiIw A
&, 39T 2w ¥ &Y w9y wier wIw H
2, Y A1 ¥ 4 A@ T AAAY
T El A AR AL & AW W
AmY & fedi ¥ o favare A www
daram | Kwgmgfe @
T Agt 9T w§i qg FE FI E wgT
9T g AA, WA AAT AGRA W]
aiferariiedr #¥ET § §B I G W
I WS KT AR AT AR o
AT § AW §RI w37 &7 favEmw
feand fs ag w2 WX 7 Aw ¥W Wiw
1 4T § TR E e ¢ A
& al® ¥ 39 S H AT N
Tt g §

wifwe &, & 7z v W g
ferwmdrsiersam @e W
g AT AT | TTHES gy e
gaAfeE g § 1w
gifta & 20 g fT oA & AT H
T xq T W pw § fe faae o
T sfaa a wr wR |wAT afiw
o g aw ww T @ qmar ¥
YW AR N E I N IR
FTE | wT aw ¥ T X W afy
w31 7w &% ug wwEr g A g
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WETE WEIRA, WIT ¥ GATT wieAd
gt fe & o MY @ @ ar @ W
AR F oEm ¥ TR @
99T § WK SE T90w § W< OF
g oewy § A 99 99 qaET &
wifen Har & A avwy v ar pfagt
< 457 § At 1y afcaw o %
3T 1 ag favw o W A a5
g

W WY gl & arg §fedY wi
FHT ¥ AT ¥ oW frr s g
39 TG FT TA 59 FW § Y §F Y
g

S IR & 3w ¢ fme
# wodr qrq wwneT Y 2 @ g
afe®s § ¥ 1960 & WgTew FRIH
FTRESH 17.199T1 599§ qT
1965 ¥ ag 17.19 #T SO 17.17
T AT ATAT 94 & 90 W 7
T 1 7g wies §X oW fd ¥y Ry
T wfg}feswas sawmiwr
®en ff Wm & IF I gABT
QN1 IO ¥ T uE-
T FT GEST ] 1960 ¥ 1.18
a1 SifF 97 1965 ¥ 1.59 @z @
™ AR A F fag s
e F0 A, 37 X fagd w)
T T 1 %8 F fag AR AEE
wea ¥ Afgq a® IT F Iq
T FTF A I F ST BT a4 |
¢ T T AT H NgW A 1w WA
¥ 102 F9 %947 faar & ¥w #7 g
3% &1 ¥ fFar smar o 3w e &
A NTFT AT | YUFFWE

f5 @ % aga ar9 IQw v @ xRy

5 ¢ Ivm Afgy 1 gfoordl & v
fagar W dar &3 w7 A AN A
T & W § W% g s fagd
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& Wi A T g & WK
wfas 7 Fgy §I 3N Wy AT
FE€q7 5 78 g9 fauqg & WA &
|1 ST & WX K[ 56 F1 €2 FI 54
faery & fag afsa sqq 3@ 1 WA
S gq ¥ M), a7 gAE A § IR
§ faurt #@ ¥@T Rl 7 w9 @9
X Wi {fewr df@F X W WAy W
T F T G W F7 AT G5
A | EATIEA P HFQ G GG W
Wi ¢ §FaT § W W9 FFAT § |
# Jqad T 9w § 6 W ag
TRaw &4 @ a1 W 0w g w6
38 7§ awar WK 39 F1 wiweq vFre-
@A

SHRI R. D. BHANDARE (Bombay)
Central): Mr. Speaker, 3ir, Shri
Kanwar La]l Gupta, while Speaking,
spoke like a an advocate of his party,
without understanding the basic
problems as to why there are
atrovities committed on the scheduled
castes, scheduled tribes and the down-
trodden people. He laid stress on the

happenings under the Congress Govern-
went, . ...

SHRI KANWAR LAL GUPTA: 1
did refer to it. :

SHRI RANDHIR SINGH (Rohtak):
He referred to it with shame uand emo-
tion.

SHRI R. D. BHANDARE: I have not
misunderstood him.

MR, SPEAKER: You shouly not
waste time. If parties are brought in, -
you may not get at the main preblem..

SHRI R. D. BHANDARE: He has for-
gotten what happened in Madhya
Pradesh, in Bilaspur. We have got
to pay our attention in this hon. House
to this very important rroblem. Since ~
the Prime Minister is here, the hon.
House must also give very serious
thought to the problem.of these people, -
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as to why the atrocitieg are being
comitted, and why (hey are on the
increase.  Sir, twenty years have
passed since we aocepted our Consti-
tution and the principles adumbrated
in i{—the principles of Justice, Equality,
Liberty and Fraternity. Why is it that
there is no semblance of Fraterpity or
their principles noticable in our coun-

try.

I will just explain as to what
happened in Madhya Pradesh,—on
whom were the atrocities committed.
It was the Satnamis who were subject-
ed to these atrocities.. Who cre these
Satnamis, is the question. Satnamis
are the people who read Kamayana and
worship Lord Rama and who have
changed their outlook. They would
like to get out of the social stagnation
in the society in which they are living.
1 would like to read out a passage—
not a very long ome, but a short one,
containing a few sentences—from the
weekend Review, published on .the
24th February of this year. I ouote:

*In the Mungeli pocket and in the
districts of Bflaspur, Raipur, znd
to a lesser extent, in Durg, there
is a large sect of Warijans who
are known as ‘Satnamis’. I seems
thet in the time of Akbar, with
Moghul armies mouating thetr
attacks on  this region, eppre-
hensions of mass conversions arose.
At this time a Pindu saint came to
this area from the rorth, cnd
with his doctrine of cquality and
plety, acquired a large fellowing.
He named his sect the ‘Satnamis’
(belivers. in truth).. Though they
belonged to the lowest castes, the
Satnamis adopted a way of Hving
which would do credit to the
Brahmins.”

These are the people who have been
trying to get themselves out of ' the
social ' staghation. My hon. friend
Shri Madhu Limaye had mads a
mention of the New Converts to
Buddhism. He equated the problem of
the Harijans with that of the Buddhists.
The reason is that even though an un-
touchable or a member of the Schedul-
ed Caste community embraces Buddh-
ism, fur ‘the ‘purposs Of regenera-

Incidents re. CHAITRA 15, 1890 (SAKA) Harijons (Dis.) 2380

tion and reconstruction uf the new
Indian society based om the principies
of Prajna, karuna and sheela, with the
prayer in his mouth ‘Buddham share-
nam gachchami, Dhamum sharanem
gachchami Sangham Sharasam ge-
the people do not take

friends the Communists and
others from the other side are under
thz impression that once the economic
position of these people is changed, all
the ills will be removed from
communities and they will find them-
selves In a better position. But it
not so. Indian society is
and necessarily based on the
of social determinism as a- :

because it is built on that principle.

;

i

of the Indian society. Come what may,
this inequality in the Indian society
continues. I need not mention here
how the different authors have t::ed to
describe and ascertain the {actors
which determine the Indian sociely as
being based on the principle of inequa-
lity. Social and e:onomic power are in
fact embedded in the social institutions
and the attitudes o! the Indian people.
The result is that in spite of the

.dact that we have implemented three
Five Year Plans and triad to change
the economic face of the Indian society,
econemic power still continues to be
concentrated in the hands of those
whose -minds and attitudes are net
changed at all

W: have accepted democracy. 1 was
therefore. under the impression that
after the acceptance of the principles
"of derhocracy and the democratic way
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of life as a new way of life, there
would be a change in the 'ndian scciety
but because of this economic factor as
a power embedded in the institution
based on inequality, the political factor
as a new force is also helping those
institutions which are based on the
principle. of inequality. I. therefore,
warnted to give an illustraiion of what
happened in Madhya Pradesh. The
Satnamis refused to vote for a parti-
cular party. The result was that as
soon as the party which was Lct voted
by those people came io piwer, they
started oppressing them and started
in fact atrocities. Therefore, unless
the social relationship and the atti-
tude are changed, there can te no
social change and improvement in the
lot of these people. So, what is to
be done in this regard?

I shall enumerate the points one by
one. The first is that there should be
a radical change in the attitudes.
Every .individual, every political
teader and every right-thinking in-
Jividual must try to change his own
attitude and the attitude of the Indian
people towards these people. Second-
ty, we must guarantee these people a
minimum income for the preservation
of their life so that they could have
self-respect and self-reliance.

Thirdly, we have to inculcate in
them a sense of social security and
social justice. Fourthly, we must see
that  they have a change of mind so
that they could have a sense of parti-
cipation in the development of Indian
life. Unless these things are done, they
will not rise in the social scale and
they will not be able to give up their
inferiority complex.

Otherwise, what will happen is that
it will be just like ‘Alice in Wonder-
land’, the same scene, the same ana-
lysis, the same recommendations, the
same criticism, the same explanation,
and the same inaction on the part of
those in power and authority or those
in whom is vested economic and
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social power, and the same perpetua-
tion of injustice will always continue,
as it has done so far, as the order of
the day.

MR. SPEAKER: Even at this rate,
we will not be able to finish. So, I
would request hon. Members not to
put me in the position of having to
ring the bell.

SHRI RAJARAM (Salem); I am
really happy to participate in this dis-
cussion. Usually we use to discuss
problems which arise abroad in mat-
ters of this type. If anybody has
been hanged in any foreign country.
a Negro in Africa or anybody else, im-
mediately all MPs join together and
raise a hue and cry. Now only our
Government come forward with this
proposal {0 consider anything like
that happening in our country and
say that we must give due considera-
tion to it.

In this connection, I must appre-
ciate the attitude of Shri Chavan who
has come forward with a statement
about the happenings in Krishna dis-
trict and other places in India. I
belong to a party which has the
slogan: Onre kulam, onre daivam,
which means ‘one humanity, one God'.
That is our policy in Tamil Nad. You
will have never heard such kind of
things happening in my part of the
country. I am very proud of that. How
has it happened?

Here the Congress Party has been
ruling for the past twenty years, Even
before that, in Madras State, people
like the Maharaja of Pithapuram who
ruled in the name of the Justice Party
gave jobs to the Adidravidas, Sche-
duled Caste people, upto Deputy Col-
lector level even in those days when
Shri C. Rajagopalachari was Chair-
man of the Salem Municipal Board—
Salem is my place—he joined with an-
other gentleman by name Shri A. V.
Raman. an engineer of that place, and
conducted sama pandi bhonan, inter-
dining. This was what was done 45
years ago at Salem. You know what
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happened. Orthodox Hinidus, Brah-
mins, joined together and celebrated a
yagam to convert these people. That is
haw these people started a social
revolution in that part of the country.

Another great and grand old man of
the south, Periar Ramaswami, started
a movement called ‘self-respect move-
ment’. He advised all people to dis-
card their caste tails. Here in this
Parliament I see Mr. Gupta, I was told
it is a caste name. 1 am seeing
Desais. It is a caste name. I am see-
ing Agarwals. That too is a caste
nime. In my part of the country,
people are ashamed to have a tail be-
hind their nameés. If the so called
high-caste Hindus in the country do
not come forward, after wielding
power for twenty years, to leave thewr
titles as Sharmas, Guptas and Desais,
what will be the fate of the country?..
(An Hon, Member: Mudaliars and
Chettiars also). Who is going to guard

the Scheduled Castes? After the’

DMK came to power in Madras State,
they made a provision in the budget
for inter-caste marriages. I am ask-
ing the Central Government: why
don’t you do some social reform ins-
tead of always thinking in terms of
power and power alone? I do not
know why the Congress is mad after
power alone. They must alse come
forward to do these things. I am sorry
to say that U.P. which is considered
to be the biggest province in India
has produced three eminent Prime
Ministers but has not produced a sin-
gle social reformer as in Tamilnad.
Any part of our country can be proud
of our social reformers.

MR. SPEAKER: We are digressing
from Harijans to soclal reform.

SHRI RAJARAM: The Scheduled
Castes must be lifted from the cherfes
to the middle of the towns or middle
ot ‘the villages. They must be given
free land, We must cultivate the
practice of inter-caste marriages bet-
weeri the Scheduled Castes and other
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castes, People from Tamilnad who
bad gone to Malaysia and other places
as labourers have left off their castes
and live a casteless society. 1 have
twice visited Malaysia; they live hap-
ptly. 1 do not know why we cannot
cultivate this practice and encourage
social reform. We have rejected the
caste system in our State. As far as
niy party people are concerned, no-
bady knows to what caste they belong.
They have been elected. We contested
—-and won—25 seats. Gandhiji start-
el the 1iovement against untoucha-
bility and casteism. That task is un-
tulfilled and it is we who must devote
ourselves to that unfinished task of
building a casteless society which was
t e ideal of Gandhiji.

SHRI R. K, SINHA (Faizabad): It
is & basic question which has been
described in such a gruesome fashion
by our friend from the Jan Sangh. No-
body protested when the Harijan boy
was being burnt; nobody came out
for giving him medical ireatment. It is
because of the fact that in this coun-
try feudalism has not been totally
abolished. It is the Brahmin mentai-
ity that rules in this country. The
other day when a Member from the
Congress Party, Shri Shashi Bhushan
spoke in the House that there should
not be any Rajput regiment or Gurkha
regiment but that there should be
some nationalist regiment, and tha!
people of the backward classes, Hari-
jans should be included a few persons
stood up in the House and said that .
there would be revolt in the country.
Let there be Gurkha and Rajput regi-
ments. But let there be there regi-
ments also where others are equally
accepted. This is the mentality. How
can you unify the Harijans in this
country? How can you treat well the
minorities in this country? We
know that on our border there is
Pakistan and there is China. We
know also there is the international
press which wants to pull down the
image of this country. The image of
this country cannot go up if we do
not treat our Harijans well, if we do
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not treat our Muslims well, if we do
not treat our backward communities
well. In this respect, I would suggest
to the Government that the land re-
form should be cumpiletely carried
out. That alone wal lead to the cco-
nomic progress eof these -‘backward
cemmunities, and even at the cost
of the upper classes there should be
some p-aileges which must  belong
to the Hariians: For' thousan!s of
years ‘n this country the Harijans
have suffered. They have been de-
nied all the cpportunities of life -and
for ail these 15 {0 20 years a'sa.  the
Harijans have had to go with 'suek

cloth emd avhes - befere the upper
classes in-this country. -T# wé& want to
see the image of -Gandhi living in
this couatry, if we want the future of
this country, if we want the soul of
the Mahatma to rest in peace and the
soul of Joweharlal Nvhru-to rest -in
peacte ic ihis vountry, the Hariian-:'u#
this. ~ ebuniry must be treated = well
We raust lawwch a-re-education eam-
paign for the youth of our “country.
Thev ntad edrcation; they need <cco-
nomic -epportunity; to achieve this,
the ‘Soverrment must come forward
baldly. L R

Our friend: from Jantangh “was
shedding crocodite tears, *hey ialk-
ed aboat the obsamamtist movemerts,
I wans 13 ask them when they take

out. the Goraksha Andolans in those -

parts of the country - where cow-

slanghter is yractised, - why -do they -
not go ferwird for abolishing  the °
caste. systern. They say there has

been. no reformer. in the Indian Na-
tienal. Congress. They -do not know
that for weeks together the father of

the . Nation, Mahdtma Gandhi; was

prepared - to lay dewn his life for the
cause of -the unity and for fhe eause
of the Harijans in this country. They
also nmst know that Harijans today
are - Ministers in this country; fhey’

have _sach-opportunities In this doun- °

try ‘because of the Indizn National
Congress  wliose heritege has been
built up over the years. )
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“When the Opposition parties en-
courage feudal elements and go inte
alliance - witly . reactionary feudal
parties, . shouid they not think of the
Harijans and their posi.ﬁon today?
They should look into this. The
Harijans today are denied the oppor
tunity. Why deny this  opportunity?
By illtréating the Musliths of ° this
country, you are strengthening the
hands of Pakistan and the hands of
China. I would appéal to those who
think that tliey are the only true
nationalists: Jet them come forward
with the movement which abolishes
untpuchability and remove this tar
from the face of this country. There
shall bé rio fusure for this country un-
less we integrate our Harijans with
the rest of the community on the
basis of equality. We rmust treat
them better than our Brahmins and:
our Kshatriyas. Let the latter stand
in the queue behind and the Harijans'
should come forward. Then alone in
this 2ountry we shall achieve real
equality, peace and progress..

‘BHRT P. R. THAKUR (Nabad-
WIP): Sir, : am really very happy
to get a chance to speak in this House.

- Perhaps because T am an Independent

Member, I seldom get a chance to
speak. 1 am thankful to you for hav-
ing  given me a chance this time to
speak. The debate that is going on
about the Scheduled Castes is very
important and I myself being a’
Scheduled Caste Member I want to
spesk. ; " e

MR. SPEAKER: He ought not to
speak; - he should leave it to the upper "
classes then! - S

SHRI P. R, THAKUR: It has be-
come a fashion in.owr .country -to
highlight-and bemoan acts of racialism -
outside India. 'We have been alwave
very vocal in condemning the Apar-
thied policy of the Sonth African
Government. We .are doing the same -
thing now about Sauth . Rhodesia. A
simple news of a handful of white
students . preventing eatry to = Negro
students in a school somewhere in

_South America gets wide publicity
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in our newspapers. It is high  time
that the light should be turned in-
wards to see how milliong of untouch-
ables in this 'very country continue to
suffer inhuman and shameful humi-
liations, in spite of 20 years of Inde-
pendence. Every aspect of our life is
infested witn casteism and commu-
nalism.

. There have been recent reports of

some Scheduléd Castes being shot in
a North Indian State for having
dared to grow moustaches. We
know how a Scheduled Caste college
student of Aligarh was murdered
because of his appointment as a
senior . monijlor of his college. The
tale of- atrocities committed recent-
ly on Satnami. Scheduled LCastes in
certain Madhya Praclesh - villages
are too well-known to be repeated
here. A little over a munth back in
Andhra Pradesh which is your State,
Sir, a Scheduled Caste boy was roasted
alive on a charge of :pretty theft,
There have beén reports that
Scheduled Caste women. were ‘stripp-
ed naked to walk befove public on
roads both in Maharashtra and in
Andhra Pradesh,, which- is again
your State, Sir.

SHRI THIRUMALA RAO (Kaki-

nada): The Andhra Government
have made thorough enguiries and it
is not true. (Interruption).

MR. SPEAKER: The Home Minis-
ter here has already denied it..
-

SHRI P. R. THAKUR: And now
only a week back two Schedulea
Caste children aged 7 and 8 were Te-
ported to have been kileq by an en-

ranged Thakur in a village near

Kanpur in UP. These are not a few
isolated incidents.
are perpetrated everywhere in our
country due to the virvs of casteism
and untouchability, although practice
of the latter has been banned by law.

We have voiced a demand in this
very Parliament for the hanging of
the South Rhodeslan White Prime
Minister for his naked racialism, but

» administration .
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in spite -of all the organized inhuman
atrocities committed on the Schedul-
ed Castes in ~various parls of
the country there has been no de-
mand from any quarter so far for
hanging of culprits involved in these
heinous crimes, . The Governments
concerned are only busy in white-
washing the black acts. In the case
of Hindu-Muslim riots there have
been suggestions for imposing p}mi-
tive' collective tax, etc, but ‘our
Government leaders have never
thought of such a measure for stop-
ping the organised crimes ‘against
the Scheduled Castes.

- The authorities have failed to learn
any lesson and to provide adequate
protection to this unfortunate strata
of society. . The law agginst untouch-
ability is practically inoperative be-
cause of the obviously indifferent
attitude . of so-called . upper caste
Hindus, holding key positions. It is
distressing - that the constitutional
safeguards are not being implemented
as provided. The decentralisation of
has aggravated. the
situation in this sphere.

How are we going. to solve this
problem? There is not a single na-
tional leader or organisation dedi-
cated to fight against this national
evil. Por Hinduism, the cow and
other such things seem to occupy a
more significant position than this
problem of human dignity. The
country has recently witnessed a
strong agitation against cow-
slaughter. But no organised campaign
by. any section of people has been
heard of aguinst the practice of wm-

The appalling silence of intellec-
tuals and those In power and the com-
placency cf soclety on this real chal-
lenge to the country is alarming,
The Government should not ignore
my hon. friend, Mr. S M. Joshi’s
warning in the Lok Sabha in the
course of a debate in August last
year, that if the Government failed
to take quick stepg to improve " the
conditions of  Scheduled Castes,
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what Negroes were doing in America,
Scheduled Castes might be forced - to
:10 it in India. ’

Unless we are able to wipe out un-
touchgblhtv. in any form, prevailing
in our country, the Lue and -cry
against racial discrih\inati_on is ridi-
culous.

SHRI H. N. MUKERJnE (Cal-
cutta North East): . Mr. Speaker,
Sir, we are discussing a national
issue and ever since that day when]
you _directed that we should have a
discussion in the. House on . this
point, a line of Rabindranath Tagore
is wandering in my mind. The
Prime Mxmster understands a little
Bengah

g WTATE 07, AYATC qr’

‘“This is my sin and yours”.

And my feeling is that it is wrong in
the course of this discussion to be
accusing cach other, It is wrong of
a Congress Member to claim a
mbhopoly of progressivism and to
say that he has a lesser degree of
obscurantism than the Jan Sangh. It
is wrong for any of us to point out
that" one particular party in -power
in .a particular placé is résponsible.
it is wrong for us to pose this prob-
lem - as something which wé can get
away from by claiming superiority.

I'was very astonished to hear the
DMK spokesmidn. I am always ready
to -pay homage to the wonderful
thoughts which -have emanated from
Tamilnad, but this song of super-
iority - is- getting rather too -stale' in
our ears, aad I want the DMK, if it
nas got a social philosophy which it
can  propagate throughout the
country, not to confine itself to its
own borders, but to come forward
and_ co-operate with the rest of the
country and to have real social re-
generation.

S6 many years after independence
we have got this kind of incident
happening.” What did Mahatma Gan-
dhi - say about it? I was looking at
some of his works. Mahatma Gandhi
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Wrote, I am quoting only one, in
Navjivan of the 12th February 1922

on India’s Swaraj:

’ “Just as crops will not ripen
without sunshine,

of Swaraj till the darkness
of untouchability is vanished.”

He adopted an untouchable girl. She
used to live in his ashram. Every day
in the Sabarmati Ashram the day
will begin with the incantation of
the verse:.

7 @ BT A 7 TN ANV,
sTqT yeaart srfvrnfeeme |

I do not want heaven; I do not want
to be born again; I do not want to be
powerful; what I want is elimina-
tion of the suffering of my people.
Mahatma Gandhi had suggested that,
symbolically speaking, in our free
India -we should have an untouchable
woman as the President of this coun-
try. Now, it is an emotional state-
ment but, as a symbolic gesture,
what - have we done ' to proceed in
that direction?

Today in Uttar Pradesh, in Madhya
Pradesh, Andhra Pradesh, in every
other - Pradesh we find instances of
this kind happening. But I will say,
at the same time, in Madhya Pradesh
there is a non-Congress Government.

"Surely, they must accept responsibili-

ty for this.- In Uttar Pradesh and
Andhra Pradesh there are certain
governments; I need not describe
them, and when there are some state-
ments coming out, linking up the gov-
ernmental - authority which connives
at it, then surely the Centre should
wake up. After all, the press report

about the burning of the Harijan boy -

says

“Polmcally speaking, most of the
Kapus and Kammas seem to
be inclined -towards the Con-

so also
we shall not reap the harvest
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gress while the village’s 1,600
Harijans are said to be under
the influence .ofr the Commu-
nists.”

1 am not making a song about it but,
at the same time, it has got to be
taken into consideration. I  have
Leen told, on the authority of a
Member of this House, that in this
village Kanchikacherla in Kammam
district on the 1st of September
many Harijan families were attacked
by 150 goondas in order to evict
them from the land. The land prob-
lem is at the root of all this mischief,
snd so many atrocities were com-
mitted, even rape was committed, in
such conditions which I cannot possi-
bly recapitulate here, as narrated by
the Member. I also learn that some
cf the police officers, those who were
trying to do their duty, were sus-
r'endea pecause the people in autho-
1ity there were in favour of it and
they are Congress people,

"I am not again going to make a
very specific allegation, because it
is likely to reoound back to me
again, but these things have got to
be looked into, whether it is the
Clongress Province of Andhra Pra-
desh, or non-Congress Province like
Madhya Pradesh or the middling
Frovince—I do not know how to call
it—like Uttar Pradesh, we have to
find out what the position is and
adopt certain things. Therefore, I
feel that the Centre has a very
special responsibility. Even in the

Constitution there is a provision in"

regard to it. It is a human responsi-
bility, and in this House I have been
hearing over and over again—I have
been here since 1952—from the
Scheduled Caste and Scheduled Tribe
members a kind of call that just like
Pakistan “give us Achuthistan might
be our demand”.

I have hear it from Congress Mem-
bers of this House who have said it.
We have found in Hindu society such
dastardly diseases that so many of
us had to find refuge in Islam and so
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many are going over to Buddhism.
They are very welcome wherever
emancipation is available for any-
body. It is all right. But we know,
at the same time, that emancipation
will not come just like that. We have
had so many inspiring documents
asking us t» do one good thing after

the other. From Yajnavalkya to
Vivekananda we have had an un-
wholesome  surfeit of inspiration.

What is necessary is not inspiration
any longer but action, action in
order to remove these disgraces of
eur country,

That is why I feel that we should
all go ahead and pool all our re-
sources. This is a social problem, an
economic problem and a moral prob-
lem, all put together and I cannot
claim superiority only because I
have a social philosophy which is an’
answer to all the evils of the world. I
have to work that philosophy in the
objective conditions of my country, a
eountry which has an obscurantist
past and which carries the load of
4,000 to 5000 years of history. To be
a legatee is always a very difficult
proposition. We are operating in per-
haps the most difficult country in the
world.

On an issue like this we should
combine with a purpose and with a
desire to root out the evil and to
punish severely whoever was res-
ponsible. If lynching takes place in
any part of India today, we have to
take whatever methods are humanly
possible in order to root out this evil
and we should take every other step.
%o many of them have already been
sutlined—social, economic and .
others—which are absolutely indis-
pensible fo a sclution of this problem.

I say, therefore, that we  should
not look at this problem from a
partisan point of view. We should
not shy off from accusations against
political parties who might be ex-
ploiting their power in order to prac-
tise this kind of inhumanity. With
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that end in view the Central Gow-
ernment  should approach this prob-

lem. .

SHRIMATI. VIJAYA LAKSHMI
PANDIT (Phulpur): Mr. Speaker,
sir, I am reminded today of the
occasion more than 20 years ago
when India focussed the spotlight of
the United Nations on South Africa
when people of Indian origin were
peing discriminated against. Our
stand arose out of the policy which
we followed during our indepen-
aence mavement and which was—
an important plank—of the freedom
swruggle hamely, that there must be
complete equality in India, between
atl the people and every force of dis-
crimination whatsoever should cease
10- exist.

It is sad that in the land of the
Buddha, in the land -of - Mahatma
Gandhi, in the' land where we so
constantly talk about moral purposes

—and indeed we believe in them and:
wry to follow them quite often—we-

should ‘today, 20 years after freedam,
witness this barbarous incident. It
has not moved me as much as some
Members here because I am well
aware similar incidents are happen-
ing and happening all over the
country from time to time; we do not
take notice of them and action
against them and gradually we cease
to think
because in spite”of the pledge given
in ‘our Constitution there has been
insufficient implementation of that

pledge, no punishment of those who -

defy it and thus imperil the lives
and honour of the lowest sections of
the community.

Poverty is the most degrading thing
in the world. It is sad and most piti-
able. It demoralises the human per-
sonality. It reduces the person who
is suppressed by it to sub-human
conditions, The conditions that I
have seen in some parts of my own
State, not today but all my life and
even today, are appalling and in-
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complete .  contradiction of  the
Constitution which™ pledges equality
and dignity for all

Let us not be misled by a few ins-
‘tances where people have risen above
such circumstances and I would like
to say todsy that unless priority is
given to cleansing our social system
and unless these depressed and
suppresed people are spared the
terrific burdens of poverty and igno-
rance, we are going to have to face
in India a situation which will be
very difficult to control. The peaple
who suffer most are ignorant people,
They are people who will go on
suffering up to a certain time and
after that if they revalt then the situ-
ation becomes extremely unpleasant.
The poin{ however, is not the un-
pleasantness of the political situation.
It is that much of the trouble today
has been aggravated, and I say this
with a sense of responsinility, by
political leaders. It is all very well
to stand in this House and condemn
an outrage in high moral tones. Let
some of those who have spoken today
look within themselves and see how
they treat the untouchables in this
country, in their homes and in their
communities. Until there is a clean-
sing of th> social structure in India,
until there is a complete acceptance
by every man and woman, no matter
to what caste or class they belong,
that it ‘is the inherent birth-right of
all sections of the community to be
equal. We are not going to move
forward through commissions and
committees and appeals to Govern-
ment. .

Sir, I was in Allahabad the other
day. - We are talking of discrimina-
tion. I have come back a much sad-
der and » much wiser woman. T have
no brief for any section, each com-
munity must stand up for itself in
the final analysis in this country be-
cause the Constitution is behind
there and gives them the safeguards.
But are these safeguards allowed to
function? Today, in Allahabad, the
Muslim community is cowed down
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and in a most pitiful condition, It is
-a truly shocking thingr Gandhiji
always used to tell us that the ques-
tion of freedom was not only to raise
ourselves but also to free the British
from thin guilt in suppressing us.
So long as there is a section in India
which is suppressed in any way we
are all morally guilty.

One last word. Until we think
clearly and face our problems
squarely, I am very much afraid that
the growing fear in the minds of the
minorities will lead to consequences
for which nobody will be responsi-
ble. I would like to join with other
-hon. Members in drawing the atten-
tion of Government to the urgent
necessity of taking early steps by
which the lowest of people in this
country shall feel equal to the
highest, not only under the law but
in fact so that their lives are secure
and they can live as honourable citi-
zens contributing to the welfare of
this country. If we are not progress-
ing as fast as we can, it is because
we have not given everybody a sense
of equality; a feeling of participa-
tion. Once society is cleansed and
strengthencd we need to have no
fear for India’s future.

SHRI D. AMAT (Sundargarh):
Mr, Speaker, Sir, I am grateful that
I have been given some time to
speak on the atrocities committed on
Harijans in the south and some parts
of the north,

India is the greatest democracy in
the world with a total population of
51 crores out of which 65 million
constitute the Harijans and 38 mil-
lion constitute the scheduled tribes,
All these people put together, with
40 lakhs of other backward classes,
form 22 per cent of the population of
India. These people are the weaker
sections of the society, It is the
constitutional and the bounden duty
of the Government to safeguard their
interests, to protect them, from all
sorts of social injustices and to pro-
tect them from all kind of exploita-
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wwon, This is the dut’ of the Gov-
ernment. But what is actually hap-
pening?

The gruesome tragedy that took
place on the 22nd February, 1968, in
Andhra, in the village called Kan-
chekacherla is a sad happening of in-
humanity, heinous, barbarous and
butcherous type for which the whole
nation should hang her head in
shame, for the atrocities  inilicted
upon an orphan, an innocent 19 years
old Harijan by name Andhana, evem
after 21 years of Independence.

18 hrs.

It is astounding to reveal that his
fiands were tied behind and then tied
to a pole of the pandal, He was
heartlessly and mercilessly beaten
continuously for 90 minutes while he
was yelling in a heartfelt manner
and confessing his fault, Still even
after that, kerosene oil was poured
on his cloths and he was set fire
alive. The manner in which ithe doy
was treated, I would like to describe
it that he was kilted, murdered and
slaughtered in broad daylight. He
was led like a sacrificial goat, to the
altar of the goddess of the ill wish
and whim of the caste-Hindu people
to appease their anger. In this
country we have heard that our
Constitution has been burnt. We
have also heard that our national
are
hearing in this House that Harijans
are being burnt alive. Yesterday
evening I had been to Connaught
Place where I overheard somebody
saying that during the time of the
Britishers Lord William Bentink, the
system of Sati Daha Pratha was
abolished, but dur present Congress
Government is introducing Harijan
Daha Pratha, which of course is most
tnhuman. This is the remark that
we hear among the public, 1 have
read in the Ramayana that, when
Sita was insulted by Ravana, Ms
golden city of Lanka was reduced to
ashes, I have read in Mahabharata
that because of the insult to Draupa-
thi in the broad daylight, the Kaura-
vis were eliminated, I have reed in

1880 (SAKA) Harijans (Dis.)
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the Hindu Treatise that because of
the insult to Matha Parvathi, the
Holy Yajna of King Daksha Prajapa-
thi was marred. Now we hear that
Harijan ladies being rendered naked
and led in a procession, What would
happen if these atrocities are inflict-
ed on our Harijan women? What
would happen to the lot of the
country? It is the people who have
to decide it in the long run, I con-
demn these atrocities.

In the educational field also, we are
very much neglected in this country.
{ have no objection—I quite agree
with the parents, who can afford to
send their children to schools and
colleges, getting them educated ac-
cording to their choice and taste. But
what about the education of the Adi-
vasis, whose sons and daughters are
sent to the Ashram school where one
of the courses is how to hatch egg,
which even my illiterate wife knows?
IAS and IPS examinations are open
competitive examinations, in which
all the students who were educated
in Oxford, Cambridge and convent,
and also the children of Adivasis
who were educated in the Ashram
school, are required to appear, What
is the net result? Naturally, the
children of the others secure more
than 70 or 80 per cent of marks and
the children of the Harijans and Adi-
vasis secure only 5 or 10 per cent, of
the marks and this gives the Govern-
ment a chance to say that our sons
are not fit for IAS and IPS because
they did not score the required
marks, This is the position. Will a

Harijan not like to become an
Ambassador? Will an Adivasi not
like to become the Governor of a

State? We are singing the gospel of
socialism. What is  socialism? It
means equal opportunities to all. I
ask the Government whether they
are going to give equal opportunities
to us in connection with imparting
of education to our children, and the
answer is a straight ‘no’.

As regards appointment in govern-
ment service, what is the position?
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In the Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes for 1964-65, on page 101, it
has been clearly admitted that the
all-India yardstick to fill up 12} per
cent for scheduled castes and 5 per
cent for scheduled tribes has not
been fulfilled. This is the type of
education that the Government 1is
going to impart to our children. Still
we speak of socialism. So, I con-
demn this type of education being
imparted to our people. We wan$
that type of education which will
place our children on par with the
children of the other people of India.
I also condemn these atrocities in-
flicted upon Adivasis and Harijuans. I
condemn this type of Government,
and with these words, I resume my
seat,
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g W\ agh <& | “adgfar’ oA
I 9 AT W WYY 3 FEO ®
u% ¥ ot v fawsr 9ver §r ww &
UITH 9§ F JqTET §—fa ArTa-
frg & O amm g ¥ S
IO I H ATAAY FT A969 &
T yEeE ¥ ot wr fwd aw
qEATRI ¥ IEr W= fEar awn
o qETE 92 ¥ g 9T AW @[ |
fié qv wmurfea & | Ew welY ¥ WAl
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[Pt ot smTee 5]

T ¥ X ¥ Y wr v B gt ¥rar <ty g ag § fr fow

AT O N agE A % sl anfes w0 & ghomt T

Taer datE I a1 iefau o SR E S Aaw W

afz gn qEemE S &Y «3aE AT W T & YAy & T A W IWE

¥ T AT TN AT § Y FT qH—
TaT § Fr av | o wwg weq welt S
¥ 73 I gE §S TEw W ag
Safers &1 “af ghrn” Y wfar W
HE At ww A AR IINow
O W F I qRE F1 A AETd
F ITER I AL FOX AR JY aEd &
FIRX TR T § | a8 TF & 927 FY
A R, g T gfom! F A
IR ¥ HAIA T ® E | OHY maedr
Fafmsa o wasa §

BT I gAE § | ;iAW AR
77z )R & 7 w09 F Tow F oF g
|1 T AT A A Y gar & 1 ar
Fg F& wafaal ¥ amr Y frar g Al
T 7 o A o fear &1 @Y AT
aaT ag ¢ 5 gfcom sfearfadi @t
HET F (A7 aT QI Y AW |
afz wigvws @ O gAY w9 A
FAA AT T

AU YT A 4 § 37 gfew
RN 9 TS ¥ ged  FEATET A
o fF 37 T W eI ®Y
oF g § gmad 2R € faw o
& ghoom  wnfearfadt oT s
A o F FwEET, gao o T o
o o ® T qFAfE fea
Y |

¥ dma gae ag @ f faw
w2 § aF W 97 6T Tz @I
Bl 9 NAW KT TR ¥ grENEIfawar
*1 feeaa amar S 9} g 9
FT geTaad fFar 913 |

FTAFAT AU g AR A FI A1 I
ety F7 # 3 qrFf A T W A
FTAAT S feam S wrg @@ #E A
arEf #@ T )

werw wQRd, ifF @@ § AW
A A & ooafay & o ox e
FIETE |

wegw wgRw A1 AEg ¥AE,
B faaz

it g qq® (FFamE) o &
o ¥ fas 3 frz? #ar a7 W wRWT
FT ATHAT I G &

WY WG . H=IT AT 1AV |

St WrAg WAy AT AR
28 T Y FT AP wET F At ACWAT
ISAT TAT 97 FJqF aray § F wmowy
TF wEaT 1 @I IS 5 wrfax
AT 9 fee qE ¥ T T AT § )
R IAX N §, N 7= W P
s M sRar RU T HAE W T2 A,
for SRIT Y AHEATAT TH ITAFL 7 ¥
7% qre 7 @ FEFT §, T wie §
R 7 FE FAER, faaFr, @,
arfzerre W1 T 9 smar g, o Y
FAFT AT & qg T W IAHT A Y )
qaw ¥ qg WTAET SSET TAT 97 | qg
AT § ‘Aaw W —aar W
AT ARG § AT T W g
o awT Bft § fF "wra g3 FTwT
A F AT F TF AT W
7 FATAR AT e fear g for wggen
for ¥ ox afx ¥ gfoor st wrad
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g wid ¥ qu & far faww f
war | %1 fe qd AvRdT ® TORTATH
Tz 3E Y ST A O A famfer ¥
Fa7 war 3 fi i WEW AR A TN
o ¥ w9 F7 AW AT F AT T+
fi wegaa & fa & faefr o i &
wrare R AN e adigi d

wenet WEEw, 39 3fr A QA a
IY A TAET GF TTT W@ A W
TETAT T Y TTET EATIAAT ] IH WAL
¥ T A W oF A & fag W aE
woerq wEw I ?

damag ¢fe & FamEw
M F oGy & o AF T I AT AT
A HEAATRE | 7t +=
fowt arel o gAY @ M W
Fr g AT Wiy fF A AT
DG A AT AT T A FH AR
wré ot 7 ¥ WA | A A A
. Tar, IR wHd AT @ @ A
s aoER @1, fredl o Rw w1 "
waMg W aw e f wgf
afer & g & i @ wghea sl
¥ WP B 9T AT FET wrAr §, qwmw
wpar &, A fegr wwEm § a1 wrw der
v d WY TN A s
arfr & g & T Oy ot fare A
fe fom swrc gfoml & g9 Tww §
v, e T & 1 e ag Arruee
o & L

WY TE wAW ST WAAT . MW
Wit o sgegeh o7 Qur ol & f
fie v o spgfes anfr w7 T gt
¥ T § T LW T A A wrE
¢ foowdt. fis. o sy ordfer w7 el
v v fear war &1 Afe S X
o AT s oY § v - Wi sl
wifer an § 3ah ger e 2 fer
wife wgr e wwim § W Rw
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AT AT 158 2w A A & T
ot 7 1§ faaw w1 7eEA gaafae
wfy #71 Fwrar war o for arferr
¥ 7w agw F7 7¢ # vz gt of gewrdr
w&wmqmﬁwmﬁanmm
aft & wam A &A%Y E o e
QT & A @ 7T farew FAR 1
o Y qET FET QU AR & f5r ooz
Y o gr3 §, A OuY EreW @ Iy
fordr sifawm & A5 3vaeg 78 @ W A
forgrr ofrast & Ao 1% zuwg ¥
fe A% wqafes arfy w1 &1 3w
v« fargmam & wwei F1 g7 & g
22 a gfaaw & dawT fagr mar
T w wgieT wfa & awer w1
@ 7 & fau ox @ o d@fqwe @
g TE fear s wwar § 7 wAe
st fraa S A dfrar F A
foar aran afe oot e @y 2 &
T

0% AMEIT 99 X 9 3N 2w
T JSTAT A w1 AT fE o AT Ay
N wr< gelr Y vud wpgfee afr &
whd @ L 3 wgT e E are
T ¥R fwagicoedow
W W gTEw W) e §
3 wE famr W ¥ IR fawrs
7€ Wl TE ¥ e e ool
gfw faedt 75 o o e anfr
¥ @ ¥ I g feafw w e
T W SR e s &
Afe Ty AW ¥ SRR <X & fl
wrk ofr Jove T &

TgF IF IJAT  AAW T AW L
e AT e fr oe wpfer afe ¥
st &7 e w7 fear T wopd ww,
¥ or wrEfes ot Fwhrd o e
o vaT | TR TN T
afe IaF I T AT Ty Wl oY
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(1 g =) inutes—but ten minut
. . minutes—bu 5 -
TR 7G a1 W' & | IV FHF g the Prime mer.e’ T have cal
Tzt A% a9 § A1 fage aamt § @@
gagfaa sifq F wredy fire. T § S =T WIIE AW W A,
FeT g7 A G e FAwfemt MR Ay g g § 7@ § wmow) qqemn

Frarfast & Fer U F@ ¥ fay
Rl weAr & T faax 0 97
agi 9X 99 fFar ST o oy Sae
fram g frg wa@g N TE I
e Wt U9 T & ww Al E
g ¥R TN F fq¥ a1 gF wer
QU I I IEF T AW E |
T agl & for waw @ @
¥ A9Hr OF ISR AT ITEav § |
I}IEAT HA g, @R N Agiaa
1fa & A FHATY 4T 5y 1
(=ra=r) 94 FAAY T
¥ ot fw Ao foedorT 398 ¥ 1 Sfe
a gz T Q@ wghaa afs &
A @ FHaEt & & e faar
T AR I AT ¥ A anfy F
FHafeEt & 78 fwer w0 39
graeg A AT I FF qo1 @7 AfEq
T AT N §, I A IAT ATMFT L,
TS TF 9 AT g g faar fr wfae
wygfaT wifs ¥ 37 Faafal # w9
farar mar 5T I q9TT § qA0 F4-
aifet # w7 e maw o ga
T@ F N FwA Fog § 99 TF 48
goeT AGH Nl q@ aF W F 7@ wwEwn
I T T AT | T
IT% g7 & &1 A& AW AR T qF
I T X FA9 TG AN 79 qF
FAF TH TG § BH AT QW AR
ITF FA T T/A

MR, SPEAKER: The hon. Prime
Minister.

oY g ST QT 2 forrz W<

MR, SPEAKER: Will you please sit
down now?. You have taken—not 3

9Ear g 1 9% 3w A o9y A
ARG F AT Y AT e g

MR. SPEAKER: Order, order. It is
not proper. Will he kindly sit down?
I am on my legs. People who do this
try to get more opportunity like this.
It will be unfair to people who sit
down like Shri Hiren Mukerjee and
other Members who sit down correct-
ly in time. This is not proper. The
Congress party has got 100 names. I
cannot call all of them. I have called
Shrimati Minimata and others.

SHRI SONAVANE (Pandharpur):
let those Members of the Congress
party who are waiting be also kindly
allowed to speak. (Interruption)

MR. SPEAKER: Please sit down.
‘Chere is a Chief Whip for his party.
He need not take it up. Every party
must have some discipline’ Every
party has given some names. I can-
not answer every hon. Members. Every
party gives me a list and then I call
the Members. The Prime Minister,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): Sir, I rise
with a very heavy heart to express my
sense of shock, sorrow and, if I may
say s0, shame on these barbarous atro-
cities which have taken place, and
even more, that we should be so lack-
ing in social consciousness after all
these years that such incidents are
happening all over the country.

It is, as one hon. Member has sald, a
national shame and I think we should
not utilise this occasion to gpeak about
one aspect or another. We do all of
us share this shame and the only way.
in which we can wipe it out is at least
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now, instead of bloming &nt another,

to try and see how we can work to-

Kether to change attitudes, and to try

and create a better atmosphere for

our brothers and sisters who are Hari-

jans, who are tribals and who are in

the minorities,

Prof. Mukerjee said that we are bur-
dened with the weight of thousands of
years, but the weight’is increased per-
haps a hundredfold, on those who are
not merely small minorities but vast
number under-privileged, who have
had not only the burden of history but
the burden of being oppressed by their
own brothers for these thousands of
years. It is up to us to see how we
<can lighten the burden. It is not an
easy task because of the numbers in-
volved and even more so, because of
the habits of thought and of living. It
needs a revolution, a revolution in
thinking, and it needs tremendous
courage, intellectua] courage, moral
courage and even physical courage m
order to tackle this tremendoug prob-
lem. And it is a problem which we
cannot tackle merely by giving jobs.
That is important; I will not deny, the
importance of it. It is important to
give equality of opportunity, but it is
in our daily handling of these situa-
tions, in the way in which we behave
towards these people, that the change
has to come, and it is only when that
change comes that the other things
will also be possible.

We have to get together to fight all
such feelings of class of caste and of .
communalism. We must also get to-
gether {o refrain from making provoa-
tive’ st!tements or speeches. We mus
get together to calm emotions when
they arise. Mrs. Pandit mentioned
about the fear in some communities in
Allshabad, I have myself seen such
fear in the eyes of the citizens, and as
the rightly pointed out, fear is the most.
dangeroys of emotions. When' one -. is
afraid, one is not in contro] of oneself.
Therefqre: we must see that conditions -
are not created in which any commu-
nity has ea or a feeling of insecurity. .
‘These are the two greatest dangers.
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We have talked a great deal today
in the debate on the Ministry of Ex-
terna] Affairs on Pakistan and China.
I believe that we are fully able to meet
those dangers, but if this danger with-
in our country is not met, then we can
fall prey to outside enemies. Today it
is urgent that we work together to
create equal opportunities for all our
citizens, specially those who are under-
privileged and that we work to
strengthen the fundamental unity of
our people. 1 cannet find words which
are adequate to condemn these bar-
barous and heinous crimes. I cannot
comprehend the cellousness, the in-
sengitivity and the inhumanity of
those who just watched a young boy
being burnt to deatlk. But, as I said
earlier, it is not enough to blame
these people. We have to blame the
whole social system. It is not erough
to blame the social system, unless we
are prepared to take action to change
that system and to create some hope
of the basic human values to our peo-
ple. Certainly those who are guilty
must be punished and punished harsh-
ly. These are cases in which there
should be no question of any kind of
pity. But I would appeal to the House
and to the country as a whole—let us
get together and evolve ways of func-
tioning in which we can take the
necessary steus—economic, political
and social steps—to create the neces-
sary foundation on which a new life
can be built and the equality and other
basic rights, wich are the dues of all’
our people, can be given to them.

SEVERAL HON. MEMBERS rose— -

MR. SPEAKER: I will call two from
this side and two from that side.
About the other parties I know whom
to call, but the Congress Party has
given 20 names. I do not know whom
to call. ¢

SHRI THIRUMALA. RAO: Andhra -
has figured very prominently. I would
leaveittoyoutoeallone member
from ‘Andhra.

smu' VISWANATHA  MENON
(Emakulam) Sir, I am standing here ,
to condemn the tragic incidents ﬂut
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[Shri Viswanatha Menon]

have happened, particularly about the
Harijan boy in Andhra. I see the in-
cident not merely as a social problem.
The problem is econom:c, You cannot
shut your eyes to the facts of the case.
What is the economic condition and
social status of the Harijans? Have
shey got their own land? Are you
prepared to solve the economic prob-
lem by giving them lands and also to
raise their social status? Without do-
ing all these things for the last 20 years,
just coming here and indulging in tall
talk and philosophic things is not go-
ing to solve the problem. This is not
the only instance happening in Andhra.

I have got a telegram today from
Andhra which reads thus:
“Eight Sugalis including two

women brutally tortured. Land-
lord Kammavaripalem village,
Krishna, Andhra suspecting Suga-
Iis as thieves. One in dangerous
condition.  This village near
Kanchikacherla where Harijan boy
was burnt recently. Pradesh Con-
gress and local Congress boses
exerting pressure to suppress case
against culprits"

This telegram has been sent by the
'l'aluk Ryots Sangam Here everybody
is of the view that we should condemn
these things, What is the meaning of
mere condemnatxon when ‘such thipgs
are happe Wbo is onsibie
for it? Egﬂjy dy has to ad.unt that
the main responsibility for this lies
with the  government, the party in
power. You cannot minimise their

~e L.

reiponsxbxllty

We must look at the issue self-criti-
cally Without d that, saying
something  philosophic: cally  will not
solve the problem. You are declaring
that you are going to have socialism in
this country. Then, are you prepared
to give land to the tiller, land to the
poor' Most of the harijans are poor.

There may be exceptions ke
Shri Jngjivan Ram but most of them
nOtpoor 'l'heyareworkers " Are you
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going to help them economically? By
giving some harijans the posts of Min-
isters or Governor you are not going
to solve the problem. Are you prepar-
ed to help them economically? That
is the basic question.

Shri Bhandare was saying some-
thing about Buddhism and other big
things. - That would not solve the
problem, because their problem main-
ly is economic. If there is a rich
harijan girl, a poor caste Hindu boy is
ready to marry her, then the question
of caste will not arise. So, it is only
a question of money. So, are you pie-
pared to solve the problem that way?
You have preached socialism for the
last 20 years. Have you done any-
thing concrete in that direction?

I agree with the sentiments express-
ed by Shri Hiren Mukerjee, but I do
not agree with his conclusion. because
he says everybody is responsible. Say-
ing that is not going to solve the prob-
lem. The question is: are you pre-
pared to give land to the poor, to the
harijans? Instead of that, you are
now evicting the harijang from the
land. What action have you taken to
prevent such evictions? In this par-
ticular case, a harijan boy has been
caught for alleged theft and he hgs
been burnt. I can understand if such
a thing happens in America where the
Negroes are being burnt by Ku Klux
Klan. But here it seems to be worse,
I do not know how it has happened.
but I am sure that the Congress is
equally responnble for it.

SHRI SHASHWIUSHAN BAJIPAT
(Khargme): What about the RESY-

SHRI VISWANATHAN MENON-
Why do you bring in RSS? I would
request the Prime Minister and the
Home Minister to take note of it and
check such incidents. I have got that
telegram with me, with the name of the

individual mentioned there. It in by
Lakshi N’anyan, Secrdtary, Ryots®
Sangam.
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How are they going to solve this prob-
lem? Mere high brow talk vill not
help. Mahatma Gandhi said that un-
touchability must go and he has worked
for it. But what are you doing? Gan-
dhiji taught all those things when he
vzas not in power? Now you are in
power and you are the so-called follow-
ers of Mahatma Gandhi. What have
you done?

Without doing anything you are find-
ing fault with others, saying the other
party hag not done anything. I want to
stress here that you have to solve the
problem economically. Giving  some
Governorship to an odd individual, even
to Shri Sheo Narain. is not going to
solve the problem.

MR. SPEAKER: I am not able to give
him even time to speak.

SHRI VISWANATHA MENON: You
have to give land to the tiller, land to
the harijans and minimum wage to the
workers.

SHRI SHASHIBHUSHAN BAJPAI:
Have you done it in Kerala?

SHRI VISWANATHA MENON: We
have done it. That is why all the hari-
jans are voting for us. They are sup-
porting the United Front Government.
You have to give them minimum wages
so that they will at least get food twice
a day. I would also request you to tuke
action against the culprits, while trying
to solve the problem at the economic
level.

st wyew  (feeT) @ ww
g W gfomT w1 A wwer
g F AT MY ST K Eaw A &
s e § f§ dwow  wy
0w TN g a1 IW qY qqANE
g fedt o 2@ o &1 @ gfomt
R W T @ 37 A & I A i
TN Y W E AT OO ORI
T ag o E A AT T aw
o wv oy ¥ o Fawd § @
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reA & 5 390 ¥ 39 A 01 T ZATIT W
fegram & gfead! w0 arogr as
20 $U% F T § 48 AITAT T2
a7 WITE 71geT FawT #i frges
yarfaa gATE Afe o7 w39 2o
R HrATEr T A AT v oAavg A
o 720 & WY T & A 7T ALy
ARG A L LI T e
TadiT § I AT dre aadEz &
FIC R # Fgt fdt ot w7 A A
T v fo BT T aTer a7 FAT qreT
I W FQ & AT A oA
Haav wrf § 97 & 397 ag forederdt
"t § g 3 e o o & oA g
T JIEE @A F

7 N X AV gUT I F ATY
¥ sy fafrmar & qaema f g
T I AT ¥ WG ¥ Fav feam @
FEL NAW A e iagt A W QY ww
e i 3B g w A A 2
o Y it Wi @ w7 mwan
e 7 a i F T I ger & o
FAT WA § 5 Tz mmddr O e
¥ o TN AT W ow ¥ e
faermfea war w7 N am gy
sifegge A ¥ gt s
¥ g & ol aga ¥ Awmde R
™ W B @A 2 aadir
W AN wE E AN oW
qﬁﬂzﬁ&ﬁmﬁa@gﬁw
FEA AN & faoE w9 BN ? Wy
mmﬁz%a’tw&wﬁguw
Tg Rederlt o et @ fFoag T
AW W WA W a6
g T T A & naddr o
I & W A g
Aed ¥ W I oo @ e
T ? W A neE Rk A
# wew A R A ag wwen
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[ wra wA]
A E A a4 § SR REw W oRn
Ve |

Heq H3W, SAL WA AR FER
e, # g I T W RE)
fegeam @1 aomdr fre & dw w0
1T gAR 3 ¥ A 47 9F W F A9
2 fr o TR T AR WER R
TS T g A qwA F fA¥ ag @
e g & dfew smefrat o
A g & A A I I w AT
HETE I Y Fel T A AT S
&, w1 I A AAE, I H
arg gfd A F€ AR A A0 I[R7
R § M s o aEw
& IITE ST | AT A TAR AR
xR aaagi g ? & war
gHhmam 3l F R
wefer g R s 3 e %
fgarE I B! AES IS =AM |
B el e 1 Y § AR =22 e
F oT@ A UHT TG AT GHAT aqv
‘Fifezgrw #1 wHE T fear s
arfed

zd & a4 9 & qBAT e §
frtsm frea &1 fpad & SR ="
g adAgim S g ad AP
ST WEH FT AAAT G FIATE AT AT
gt ¥ FQEH AT FI AR I
T AR FAT E, A A KA |l A
Ffemmaa? g agar g s
18 4T 20 FUS A 56 TG F Tod
' aRioT TG FT AFA | A AT
T T FIA F7 A A g ARG
oo F d9 A A N 5@ W
¥ ag A1 A gt § 1 Q8 gea
frariw s q@ 3 Iw §R g
F[EWANGT F I AT @A
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W fegmm & afwaniz & W 107
Weges Frgd W deges gréew
Fwax §1 W A A oAEE #
s et o wow A AF gg dar
g1 oo 3 BN faefal oS
UL N ] A WHATE A9 & | WA
9 =1 T g 5 37 AF o § 59 #°Y
T 1 g wrw | § agr e e e
A 97 F€, T T FgAT ATRAT
g wmaa 3 AT &= a= i 7y
THEST T AT HIX 3 FT T FEAT
aifed | Ta afcfafa :1 A6 & for
LR gH Fifeeqaa F1 W A¥T FET
9 1 FT AT gy | I AW F orfy
oI HT FITLT FAT AT arferearT {7
F g T EIT A FA g, A
BT AW F BEA F A IH Y GENEAT
Hfewar g wmT

ww fom AWl & a8 9 T §
FICE T GHFA A T T AT
ag WA faRmaE oA 3
¥ fatee < fear e s & fewmr &
ag am an wE fF §z9 wEAdEe Wk
Bz AN GA I TE E AT ITF T
SeH A LS FT L AG § AFTHAT
FEIE ANAT ww g fFagdw s
fair  ssr  gifwres gRm o
JAAT AT ATIRT THL QWT & Fav gy
darmg e Fmaw ¥ @ qr
R aFar 1 F guw FG AR g HaY
¥ T g § 5 g@ wwmar w1 9
T g | A AR R TaHEE B 9,
I 9T TR ST a7 T g IV ST
g A gt W T T A
FT T | AfFA @ TG BT TEATHT FY
FWY A I I T FY) I F gEq
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AT IS A1fEd | I S A R
& & s a| s § R
F AT N AT R ) W IAeqaAT
T, IHT AEY TG AT §, W@qAT FT 79I
WA TATY | WG IM A TH AFC AN
e F e oY AT § AT
€ foraT o AT R '

i T AT (got) : weaw Ay,
FA AR q § A T@
Q@ o1 W § AR 99 g AW AR
e @ G 1| gw AW 9T A Ao
g E Fad L AU §1 wE ¥ a9
O gRAIfAE /X a0 fow
WS T IRAIAT IS TBT Y
{ ouHT aww W AT AT AT AR
afe o AT & qF AT T A
AR I9F 9 A F g AwE A,
g & Am e @, w3 aw QA
Agr SR A TG IEw A At W
Fgoom T afrugd ¥ SwFamg
T § oF g7 Wiy @ a6 37w e
# agx  freew % @ far omar @
W ITH1 Fgr v § 5 oag gery
5 78 & v g7 agt N ol v el
% fF gl g7 TR o« a% T
frodt g5 onfaal % migw  feqfy
AT A A § 9 qF AT FA
T g a0

mifgs feafs & @9 a0 gaar
gt feafy # Y qama s
Tfed 1 T aa § & g 1 e wrwifor
T B AT AT KT GAF HoqTT
% fg 3o *9 FTn =fed . W
AN et ¥ oz gq frafed
sig v fFar qr  Afer ol &
AW T NP Fds TR
o g & & fa A 9= e ghear
g¥HE JArE 4t Ffew & s sgen
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g fe #ar Al sefafadt #t 7w
# fag A ag M g ffaw d o=
e & 7z 730 & fag ag #E Aw
g wE ) §, RV qE
g wiag Makg? AR
sfer & AT =TT § AR qew A
famT @A ATEY 1 W ITT A
e AN N A ezl afy
F IR AT AT F AT AR AR
g ¥ §T TV WO gAT At e
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Qar fear Y IHT ATTT  HT AW
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A q% W T @ TG A AR
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sT AT 3@ i axg ¥ gy
AT ged 9O ® A §)
uw & wfafre & dggee wwe w9
fegee Zgs & A0 ¥ fau foae
faar g afww mronit @rEl # g
¥ @ fagl & 9 IR far @ §
IRl A @F B fpe @ & wfeT
Iy afaw 7@ faat & | 7 TOeRY
qWl ¥ Fw fos W] § AW
am W S FaT @ § A S Qe
TP @ T qHo To,TAN QN
To, THo Ao Hlo, Wifg TLAE ITH
X AT & JrEwg WYy AR A §
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MR. SPEAKER: Now, there are orly
ten more minutes left. At least 10
minutes must be given to the hon, Min-
ister so that he may reply to all the
points raised. -

SHRI ABDUL GHANI DAR (Gur-
gaon): I want only two minutes. You
have not called even one Muslim Mem-
ber to speak.

SHRI KARTIK ORAON (Lohardaga):
I also want to speak.

MR. SPEAKER: As Shri Thirumala
Rao has already pointed, I am really
surprised that not one Member either
from the Opposition or from the Con-
gress Benches has expressed ut least
regret on behalf of Andhra Pradesh.

SHRI ABDUL GHANI DAR: #Please
give me only two minutes.

MR. SPEAKER: Everybody is askirg
only for two minutes......

SHRI ABDUL GHAN] DAR: We have
every right to speak and participate im
this.

MR. SPEAKER: The other Members
too have a right to speak.

SHRI ABDUL GHANI DAR: It is very
sad that you are not giving us a chance.
We have every right to participate.

MR. SPEAKER: There are 522 Mem-
bers and not only the hon. Member. On
the Congress side also there are 290
Members. Nobody has any special pri-
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vilege; all have equal rights and equal
privileges here; nobody has’got less pri-
vileges.

I was really surprised that no Member
had expressed regret for what had hap-
pened in Andhra Pradesh. It was some-
thing ghastly which had happened there
and somebody should express regret at
least. I would now call upon Shri 1en-
neti Viswanatham to speak for just two
minutes.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I rise in sorrow, I
rise with great anguish of mind,
and I rise also in anger at what had
happened in several parts of the coun-
try and particularly in Kanchika-
kacherla in Andhra Pradesh. I come
from that State and I hang my head
down in shame. I was always tuking
pride in the fact that having regard
to the great propaganda which we had
carried on during Mahatmaji's move-
ment, these things would never hap-
pen in Andhra Pradesh. But today,
as I said, I hang my head down in
shame.

I am not going into the various
aspects into which hon. Members have
gone. These are all familiar things.
In fact, the law has provided against
all these things. We need not speak
again what we spoke forty years ago.
The law is there, but the implementa-
tion is very very defective.

Since there is no time, I shall give
just two suggestions. One is that the
practice of untouchability in any form
should be made a cognizable offence.
That is the first thing.

SHRI SONAVANE: It has beenr made
8o, but there is no implementation.

SHRI D. C. SHARMA (Gurdaspur):
It should be made a capital offence.

SHRI RANDHIR SINGH: There
should be capital sentence for it.

SHRI TENNETI VISWANATHAM:
The Act is there on the statute-book.
But in regard to the implementation,
at the iInvestigation stage, there is
great difficulty. These Harijans belong
‘to a poor class of society. They are
not moneyed, and sometimes these
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crimes are committed by those who are
affluent or in a affluent circumstances.
Therefore, 1 suggest that a very fair
percentage of the constabulary must be
filled up by the Harijan communities
and the Scheduled Caste communities.
For, that is the first stage of investiga-
tion. Further, at the level of the head
constables and also the sub-inspectors,
there must be a greater proportion of
people from these communities, because
it is these people that carry on the in-
vestigation and it is these people that
generally are beguiled by those who
have committed the crime and who per-
haps are behind these crimes.

These two things could be done with-
out amendment of any Act. It is only
a question of giving executive irstruc-
tions. I want the Home Minister and
the Prime Minister to consider this
particular aspect and impress on the
States to do this.

The first information report in the
Andhra case was given almost on the
same day when the boy had to run
away about a hundred yards after fall-
ing down from the pole in a bruised or
burnt condition. Within less than two
hours, I suppose the report was there.
But for weeks and weeks no arrest was
made. These delays can happen only
under two circumstances, namely if
there is money behind or if there is
politics behind. I understand that in
this particular case both the things were
there. I want the Home Minister to
exercise all the care he can and all
the influence that he has at his com-
mand to bring out the culprits so that
this may be an example throughout
the country to show that he social
conscience of the people has been
stirred now as on no other occasion.
Let us dedicate ourselves from tcday
to root out this urtouchability in
every form in action.

MR. SPEAKER: The Home Minister.

o weyw ot wre e few g
sy fram g fagm, gm AR &
et g a 11" & aw
wISE &7 § |
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Shri Abdul Ghani Dar then lejt the
House.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): As regards the
incident which gave rise to this discus-
sion, I would like to give certain facts.
When I made my statement yesterday,
I had said that 6 out of the 7 accused
were already arrested. According to a
message which I just received while sit-
ting here, the one remaining who was
absconding, was also arrested on the
night of the 2nd at Raichur. This is as
regards the point made by the speaker
who preceded me as to whether icvesti-
gation was started immediately, But
the explanation I got from the Andhra
"Pradesh Government was that most of
these people had left that place and
they were spread all over the State; one
‘was even outside the State. They imme-
diately started the investigation, but
naturally it took time to get hold of
these people. As I said, the seventh

accused was arrested at a distant place,
Raichur.

off W am (8RR): & a7
o e § 5 qw e dme wree
AT $E F q2 AF FrEy ot war
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o @ & Fgm THSE ¥ fawT
FHAEY 47 g 67 T
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MR. SPEAKER: He is not yielding.
He cannot cross-examine him like that.

SHRI Y. B. CHAVAN: Let me com-
vlete my sentence. He cannot ask me
uestions at every stage,

18.57 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

As regards the other incident about
which I made a statement yetserday
about naked women being paraded, they
certainly made certain investigation
trying to find out information. But thig
information is not found to be correct
and they have issued a contradiction
about it.

Hon. Members also have mentioned
certain facts. The Communist Party
Member referredq to some telegram
which he has received about some inci-
dent in the same district in the same
State. Naturally, I will have to go into
the details and get a report from the
State Government before I can give a
reply.

I entirely agree that it is not enough
that we have some sort of philosophy,
but not the machinery to implement ft.
This country has accepted equality of
citizenship before the law and removal
of untouchability has been accepted as
a fundamental principle of our Consti-
tution and ‘we have also passed laws
making untouchability a cognisable
offence, but it is not enough to have
laws, it is not enough to merely have a
Constitution, it is not enough to have
only the philosophy. Now it is time we
fmplemented it. That is, really speak-
ing, the crying need of the hour and we
have to think about now we do it.

I must say in this matter that most
of the States are doing it, but certainly
soclal conditions are ‘still the same.
Unfortunately, this feudal atmosphere
In the villages even in this democracy
Is not yet changed. Psychological and
social conditions naturally need to be
changed and changed fundamentally.
For that matter, the instrument of law
and the instrument of Government hes
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to be used, used very vigorously and

honestly. I entirely agree there.

As regards the economic programme,
it is the policy practically of all parties
and all governments to give priority to
the problemg of Harijans, Scheduled
Castes and Scheduled Tribes. I think
an honest effort has been made by this
Government also. I am not here just to
defend what Government have done or
are not doing. Certainly in what we
are doing, we are doing our duty, and
what we are not doing is our failure.
We must accept that sort of attitude in
this matter.

There were two or three suggestions.
We will have to take it up at the high-
est level of the Chief Ministers in a
conference and try to emphasise the
necessity of being more alert. These
are continuing problems. It is not
enough that we are alert once; it is a
question where we have to be alert
continuously and constantly. Constant
vigilance is necessary.

19 hrs.

I am thinking of meeting the Chief
Ministers to discuss some of the prob-
tems. I will give priority to this prob-
tem and discuss it with them when I
meet them.

As regards the general question of
the problems of Scheduled Castes and
their reservation in services and other
economic problems, as we know, the
Commissioner of Scheduled Castes and
Scheduled Tribes is supposed to look
into it. We have found that the imple-
mentation of that policy is the main
problem. The Minister of Soclal Wel-
fare is considering the suggestion whe-
ther there should be a parlifamentary
committee to go into this problem....
(Interruptions.)

AN HON. MEMBER: It was promis-
ed but denfed.
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SHRI Y. B. CHAVAN: He has not
promised. But as I say, he is consider-
ing the suggestion. I have been discuss
ing this matter with him even before I
got up here now. I shall discuss this
matter with him. If not a parliamen-
tary committee, whatever other com-
mittee he may have, in mind be vAll
consider it........ (Interruptions.)

AN HON. MEMBER: No other com-
mittee. .

SHRI Y. B. CHAVAN: Well, you have
said it now.

ot wigw swre ;. Awfat § @
¥ foq «ff afer @ efail & &
mia%ﬁmﬂwmw%aﬂ
w e fear amar & (syeww) .

SHRI Y. B. CHAVAN: The sugges-
tion to have a parliamentary committee
is there. Government has no doubt
that if there is some sort of a con.
mittee—even if it is not a parliamen-
tary committee—it will go a long way
and it is necessary to create an atmos-
phere so that the administration at all
levels will feel that the highest body is
watching their performance. This is
the basic principle behind it and I am
sure the Minister of Social Welfare will
certainly take this into consideradon.
I do not want to repeat whatever every-
body has said; I am not replying to this
debate in a spirit of replying. I am
really-speaking, speaking in the spirit
of endorsing it. That is all that I have
to say.

19.65 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
5, 1968|Chaitra 16, 1890 (Saka).
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